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IN THE CENTRAL ADWINISTRATIVE TR
PRINCIPAL BENCH

NEW DELHI

e
1
0.A.Ne,1667/91. Date of dacisian 3 3 ~<5
CNAVEEN KUMAR & ORS. ' .ee Applicant{s)
/s
- ;‘Dalhi Administrge- eca Respondents

“tion & Ors,

EORAM:

The Hen'ble Shri C.J. Roy, Member (Judicial)

' For the A:plicaﬁt(s) ces Shri D.R. Bupté, caunsecl
. Far the Respandants aee Mrs. Maera Chibber, caunsgl.

: (1) Whethsr Reparters aof lscal papers may be allowsd’
tu sze the Judgemnent ?

- (2) To be referred te the Reparter sr nat ?

e, e,

JUD G EMENT

-/ Delivered by Hen'hle Shri C.J. Rey, Member {Judiciall}7

This is an apolication fer compassignate
:appaintment of applicant Ns, 1 filed under Sactisn 19
'oF the Administrative Tribunals Act, 1985, The apoli-

‘cant's father was employad as a Seniar Physicel Educa=

tien Teachar, Gsvsrment Boys Senicr Seeendary Schasl,

‘Madipur undsr the administrative cantral af thg

Dirscterate of Educatien, Delhi Administratien, Delh
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who dizd in harness in January 1969, l=zaving behind
his wife, tus sens andc a daught;r. His first san
was married and he was living szparataly with th;
financial suppart af hiﬁ‘parent aé allegsd by the
applicant. HMe has ns intsrast in the service and
therafore has not apted to anply far empleyment bat
had opted far busin:as but he is demanding his share
frem the ret;ramént duss drawn by the applicant No. 2.
Thurefarz, this appliéamian is filed for compassionate
apﬁaintment\af thg first applicant. The rQQuas§ far
tha appeintment was negated byEAnnexura A=1, Thg appli=-
cant attacked the Annexurs A=1 because i1t was given with-
out any reasmﬁingr
2. . In the coauntsr the résp@ndents alleged that his
son 1s alsy residing with them as saen fram tha ratiasn

as renards

card andgﬁhe financial status af the deésased is cancarned,
the widow get a family pehsioﬁ of fse 1440/= per month
approx. She had besn paid f. 40,000 as DCRG, ™. 33,000/-
as GPF and a sum of ks, 20,0&0/— on account of CGIIS,
Further, the family auns a rasiden;ial haouse at‘Jaéban
Park, New Delhi value as . 7U,DUO/-.; Besides this, tho

elder brethsr of the petitioner is doing business af ronair

af scoeter. Kesping in vieuw the saund financial status
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and.earning\hand in the family, the apolicatisn af
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net;ti@nef for aposintmont on csmpassisnate ground

Wwas cmnsidared and rej@cted. Theirespandents nave

stafgd that it is not a,éese;uing case and the judge-
ménts cited by the applicant arelmeaﬁt far cases for
these who. are in distress and iﬁdiqent.c;rcumstances,
wherzas the financial pesitien of the apnl@@aﬁt is

vefy saund and as stated aﬁmve ;he applicant is in receipt
aflmmntply pensicn af fs. 1440/— and an émQUn§'0F
%.'96,000[- has alsoc been paid as the ?enefits aF.the
deceased seewnd aDplicant and @hey sun aAh?usa af their
nun. Hence, the applicatien is nut teable,

3. I hseard the Learned Caunss1 Fur_ths.apalicant,
Shri BD.R., Gupta and the Learngd Caunsel far the rog=
pmﬁﬂents,'Mrs.'Mger; Chibber. ' The compassip®nate anpc;nt—
ment is basigally mzant to help thoss who are in>tne
indigent circumstaneeé, in distress ar in pitiaole condi-
tian having besn arphaned by an smplayez whe dies in
harness, The appiicant 2wns & heuse uhich.nas nat

been dgniad'even in the rejeinaer Filad_by the annoli-
cant and they admit thaﬁ they received % sum 3f Ms.30,000/=
after the demise af the lst apalicant's fathor.
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4. That apart, th= secend applicant is alsa r-csiving
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s 1016/= as pension upts 13.1,1996 nlus relief

as admiésible from time to time and thersafter
%QISUS/— DeM. DNUArds,

S Tharafﬂre,lthe decisinnsciteg by the agpli=-
aaﬁt are meant far enly pesple whe are in indigant
circumstances. They cannct anply to the parssns wha
are nst in indigent circumstanceas,

6; The dgserving nz2ople wnese cases have teé be

cansidered far cocmpassisnate apneintment will suffer

in the gvent af people Wwhn own house, gstting manthly

pension as well as in regeiot af sther ameunt after

the demige of thé persesn who died in harnass and

having sne san daipg busingss in scester repairing

are in better "position. The apolicatioan Filéd by the first
éoplicant and the mother of the Ffirst ébplicant and

they hgve élsa Fiisd apolication under Rule 4(5)(a) -ef

the Administmative Tribunals Act. This applicatisn is

not allawad,

7. I, therefore, hald that the first applicant is
not in indigent circumstances. , .
8. In view ®f the above, the main applicatisn is

dismissed with ne order as ta costs,

]

| (c.3! Ray}
Member (Judicial)
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